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(Delivered by Hon, S, .Zahee w.ﬁ v.C.)

This is an application under sadt-.j.nn*"b (:fr the
Administrative Tribunals Act (No, 13 of 1935) ’Hﬂu

prayer to sst Zx aside the order dat.ad 24.3.19 1
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(Annexure~5'A' to the appl.i.cntj.nn))m to .i.aqu_&: ar

& -
A

direction to the respondents to plac_? the applingi;‘i !
names in the seniority list immediately after 1977-78

panel declared in 1980, and to issue a direction to E
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respondents not to give effect or credit to the old

candidates who had appeared in 1973 examination,
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According to applicantd' learned counsel, brief
L
facts of the case are as given belows- . o
e

Some test was held in the ycar 1973, In 1977 that
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took place in 1977~78 and 8 persons wera declared aucou_ ”"‘ g "u.

examlnation was cancelled, Then again some amj.natif'aﬁ

ful, There was soms litigation in this case and u&tina aly ’L

in 1980 a panel of these 8 persons was formed, The

applicants and some others-are direct recruits n? t;hn
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year 1980 and onward, They were put below the
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ap Pnﬁmy F 1‘1 ?LJ others belonging to 1977 bai

a writ petition
2y They again filed ann
representation to the dnp ;.
% dated 15.3.1985 the order of
withdrawn, A writ was filndﬁag
ex parte injunctiun was issued uhinh“““ﬂiﬂg=“
é on 18.10.1985. That writ petition is u%fﬁlﬂp f’"f-' M-. be ui}h

the Hon'ble High Court. On 4,12,1985 the ca ""',tdga‘ﬁ 5. @u
% 1973 examination were reverted and they appmm :_z:;,; _ -
authority concerned, The impugned order (Annaxurﬂ-ﬁ Qﬁ
(f;? was passed on 24.,3,1986, Against this nrdar'a rﬂp:ﬁ%ﬁ;;;ﬁ@iﬂ
v was made by the applicants on 25,5.,1986. That rupr;gggfﬁﬁﬁaa
is still pending and the present application under Sﬁﬁﬁ?fﬂv
o f Act 13 of 1985 was moved on 27.6,1986. B

It was contended that departmental remedy was

available uynder clauses (4 ) (a) and 4(b) of Rule 18 of the

; Railuay Service (Discipline and Appeal ) Rules, and since |
| applicants' representation was pending, this applinatinﬁ .if
should not be admitted, Section 20 of Act 13 of 1985 | ?.
lays doun that a Tribunal shall not ordinarily admit an i
g application unless it is satisfied that the applicant éi

had availed of all the remedies available to him under the

relevant service rules as to redressal of grievances, In
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preferred, has .xp“}f
S evailable, The repres i?“ on of the applicants is still
pending before the nmpltn
applicants have unnanassgrig?*;fJ“°,

4 | application cannot be admitted in vj. t{ a:i;

of Section 20 of the Act,

admission stage,

> August 28, 1986, Vice Chaiman(‘ﬁ) nmhm% Q__)«-



